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8.oo~Ul Testiac of New SoPhiSti-
catea ..... e tor TaDIt 

1186. SHRr N. K. 
Will the Minister of 
pleased to state: 

SHEJWALKAR: 
DEFENCE be 

(a) whether it is a fact that the 
Defence Reaearch and Development 
Establishment have successfully test-
ed the ,new aophisticated 1.500 horse 
power battle tank engine; 

(b) it so, full details thereof and 
the extent to which it is superior in 
all respect to the "Khem Karan" 
famed tank Vijayant; and 

( C) the time by which it is expect-
ed to be put on regular strength of 
Indian army; and 

(d) the extent to which indigenous 
and foreign technology used for its 
manufacture? 

THE MINISTER OF STATE IN THE 
MINlSTRY OF DEFENCE (SHRI C. P. 
N. SING-H): (a) and (b). A 1500 HP 
battle tank engine has been asserr1blcd 
and is undergoing preliminary test. 
The design specifications are superior 
to the Vij ayanta engine. 

(C) and (d). The design is fully indi-
«enous. Subject to suc~ess[ul testing 
of this engine and subsequent trials on 
prototYPe tanks, this engiT}~ could be 
on regular production from 1987/88 
8nwards. 

12 Janl. 

SHRI JYOTmMOY BOSU (Dia-
mond Harbour): Sir, I have give. 
notice of an adj ournn1ent motion ()ft • 

the blockade of As&am. They want 
to diarupt the air and rail transport. 
That is what they a.re indulging in, 
the Congress (I) .... (Interruptions) 

llR. SPEADR: I have not allow .. 
ed that; r have diaallowed it. Now, 
Papers to be laid on the Table. (In-
terruptions) 

8"'1 GItORGE 
· ..... 17 .. ) : Sir, 

F1IRNANDH 
yeltel"day 70U 

had asked the Minister to make a 
statement on the two blind men who 
had not been trac€d on a point that 
was made by Professor Madhu Danda .. 
vate. Today there is a newspaper 
report which says that after a search 
of all the hospitals by the office-
bea.rers .... (Interruptions) 

MR. SPEAKER: I have taken not& 
of it. I have reminded him. 

SHRI GEORGE FERNANDES: Is 
he making a statement? 

MR. SPEAKER: He has promised 
it today. 

SHRI GEORGE FERNANDES: It 
is not in the agenda papers. Will he 
make it today? (Interruptions) 

MR. SPEAKER: Now Papers to be 
laid on the Table. 

-.,.._ 

12.12 kra. 

PAPERS LAID ON THE TABLE 

ANNUAL REPon'r OF CONTROLLQ 
GENERAL OF PATENTS, DFSIONS AND 
ThADE MARKS, 1978-79, NOTIFICA.TIO'NS 
UNDER ESSENTIAL COMMODITIES ACT, 
CENTRAL Sn..K BOARD ACT, ANNUAL 
REPORT OF ALL-INDIA HAMDLOOM 
FARRICS MARKETING COOPERA~ 

SOCIETY LTD., AND OF CF.MEKT COR-
PORATION OF INDIA LTD., Al!m A STATE-

MENT re. REVIE\\r 

THE MINISTER OF FINANCE 
AND INDUSTRY (SHRI R. VEN-
~TRAMAN) ~ I beg to lay on the 
Table:-

(1) A copy of the ~nn ual Re. 
port (Hindi and English versions) 
of the Controller General of 
Patents, Design$ and Trade Marks, 
tor the year 1978-79, under aectioB 
155 of th~ Patents Act, 1870. 
[Placed in Libra1·y. S~e No. LT-

5-4-S/80j. 

"(I)' A copy eacllll of 1ile follow-
iJt& lrotifieati_. (HiJldi aad. ~ 
Vel""'.) uader auh-sercttoa (I) .,. 
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[Shr! R. Venkataraman] 
section 3 of the essential Commodi-
ties Act, 1955:-

(i) The Textiles (Production 
by Powerlooms) Control (Amend-
ment) Order, 1979, published in 
Notification ~o. S.O. 377 (E) in 
Gazette of India dated the 30th 
June, 1979. 

(ii) The Cotton Textiles (Con-
trol) Amendment Order, 1979, 
published jn Notification No. 5.0. 
378(E) In Gazette of India dated 
the 30th June, 1979. [Placed in 
Library. See No. L'r-546/BOJ. 

(3) A copy of the Central Silk 
Board Contributory Provident Fund 
(Amendment) Ru1cs, 1979 (Hindi 
and English versions) published in 
Notification No. G.S.R. 719 in Gazette 
of India dated the 26th May, 1979, 
under sub-section (3) of section 13 
of the Central Silk Board Act, 1948. 
[Placed in Libra1·Y. See No. LT. 
547/80]. 

(4) A copy of the Annual Report 
of the All India Handloom Fabrics 
Marketing Cooperative Society 
Limited, Bombay, for the year 
1978-79 along with Accounts. 
[Placed in Library. See No. LT-
548/80J. 1 • ! 

(5) A copy each ot the following 
papers (Hindi and English versions) 
under sub-sC{'tion (1) of section 
619A 01 the Companies Act, 1956:-

(i) Annual Report of the 
Cernent Corporation of India 
Limited, New Delhi, tor the year 
1978-79 along with the Audit¢ 
Accounts 3Ild the comments of the 
Comptroller and AudJtor General 
tJhereon. 

(ii) A statement regarding 
-Review' by the Government on 
the working of the Company. 
[Plnced in LibTarv. See No. LT-
549/80]. 

NO'l'IFICATIONS {TNDER IN DUSrR}\..ES 
(DzvEt.oPMENT A~ll REGULATION) ACT, 
R3vD1\V,AND ANNUAL REPORT OF :MINING 
AND .ALLU:D MACHINERY COHPOl?ATIOlf 
LTD., Do'ItGAPUR, ANNUAL RBPORTS 0:'-

ENGINQIltNG PnOJllC;tS (btllIA) lI.rD.. 
J'lusop AND Co., LTD., FOR 1978-7t, 
RICHAaDSON AND CatTDDAS Lm.,.A.JQ 

CENTRAL SILK BOARD.. BOMBAY 

THE MINISTER OF STATE IN THlD 
MINISTRY O~., INDUSTRY (SHRI 
CHARANJIT CHANANA): I beg 1. 
lay on the Table:-

( 1) A copy each of the following 
Notifications (Hindi and English 
versions) issued under the Indus-
tries (Development and Regulation) 
Act, 1951:-

(i) S.O. 102 (E) pubHshed ill 
Gazette of India dated the 19th 
February, 1980 specifying goods 
manufactured or produced whollY 
or in part of jute in the scheduled 
industry of textiles mentioned in 
the notillcation on 'which duty 
of excise shall be levied. 

(ii) S.O. 153 (E) pubJished in 
Gazet1e of India dated the lOth 
March, 1980 rescinding the Com-
mercial V ~hicles (Rec:;triction 011 
He-sale) Order, 1979. [Placed in 
Library. See No. LT-550/80]. 

(Z) A copy each of the following 
papers (Hindi and English ver-
sions) under sub-section (1) of 
section 619A of the Companies Act, 
1956:-

(a) (i) Review by the Govern-
ment on the working of the Mining 
and Allied Machinery Corporation 
Limited, Durgapur, for the year 
1978-79. 

(Ii) Annual Report ot the Min-
ing and Allied Machinery Cor-
porat .I. on Limited, Durgapur, for 
the year 1978-79 along with the 
Audited Accounts and the com-
ments of the Controller and 
Audito'r General thereon. [Placed 
in LibrarU. See No. LT-551/BO]. 

(b) (i) Anuual Report of the 
Engineering Projects (Indla) 
Limited, New Delhi, for the year 
1978.19 along \\IPith thn Audited 
Accounts and the Comments of the 
Comptroller and AuditOr GeDeral 
thereon. 



Paper; wid PHALQUNA at, 1901 (SAKA) 

(ii) A statement regarding 
'Review' by Government on the 
worklng of the Company. [Placed 
inLibrary. See No. LT-552/80]. 

(c) (i) Annual Report of the 
Jessop and Company Limited, 
Calcutta, for the year 1978-79 
along with the Audited Accounts 
and the Conlments of the Com-
ptroller and Auditor General 
thereon. 

(H) A sta1.ernent regarding 
'Review' by Government on the 
workmg of the Company. [PLac.ed 
in L~bTarll. See No. LT-553/80]. 

(d) (i) Annual Report of the 
Richardson and Cruddas (1972) 
Li rruted , Bombay, for the year 
1978-79 along with the Audited 
Accounts and the Comments of 
the Comptroller and Auditor 
General thereon. 

(ii) A st:ltement regarding 
'ReVIew' by the Gov~rnment on 
the working of the Company. 
[Placed in Lilnur!l. See No. LT-
554/80]. 

(3) A copy of the Annual Re-
port (Hindi and Engllsh versions) 
of the Central Silk Board, Bombay, 
for the year 1978-79 under section , 
12A ot the Central Silk Board Act, 
1948. [Placed in Library See No. 
LT-555/80]. 

ORDINANCES IN RELATION TO THE 
STATEs OF GUJARAT AND MADHYA 

PRADESH 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMEN~ 
TARY AFFAIRS (SHRI p. VEN-
KATASUBBAIAH) : Sir, on behalf of 
Shri Yogendra Makwana, I beg to lay 
On the Table:-

(1) A copy each of the following 
Ordinances (Hindi and English ver-
sions) under article 218(2) (a) of the 
Constitution read with clause (c) 
(iv) ot the Proclamation dated the 
17th February, 1980 iSSUed by the 

President in relation to the State 
-of Gujarat:-.. 

(i) The Bombay Po).ice (Guj ... 
rat Amendment) Ordmattee, 1." 
(No. 6 of 1979) prOlnulgated br 
the Governor of Gujarat on the 
15th November, 19'79. 

(ii) The Pollce (IRcitement to 
Disaffection) (Gujarat Amend ... 
ment) Ordinance, 1980 (No. 3 of 
1980) promulgated by the Gov .. 
ernor 01 GUJarat on the 18th 
January, 1980. [Placed in 
Library. See No. LT-556/801. 

(2) A copy each of the follOWing 
OTdinances (Hindi and EIiglish ver ... 
sions) under article 213 (2) (a) of tha 
Constitution read with clause (c) 
(iv) of the Proclamation dated the 
17th February 1980 issued by the 
Pre~ident in ;elation to the State 

Of Madhya Pradesh:-

(i) The Madhya Pradest Atya-
vashyak Seva Sandharan Tatha 
Vichchinnata Nivaran (Sanshod-
han) Adhyadash, 1979 (No. 10 of 
1979) promulgated by the Gov-
ernOr of Madhya Pradesh on the 
26th December, 1979. 

(ii) The Madhya Pradesh 
Atyavashyak, Seva Sandharan 
Tatha Vichchinnata Nivaran 
(Sanshodhan) Nirsan Adhyadesb, 
1980 (No. 2 of 1980) Promulgated 
by the Governor of Madhya 
Pradesh On the 6th February, 
1980. [Placed in Libra?"1I. See 
No. LT-557/80J. 

REPORT OF CAG OF INDIA FOR 1978-79 
APPROPRIATION ACCOUNTS, RArLWAYS, 
FOR 1978-79, PARTS I AND II, AND BLOCIt 
ACCOUN'Y"S E'l1:. OF RAILWAYS FOR 

1978-79 

SHRI R. VENKATARAMAN: Sir. 
On behalf of Shri Jagannath Pahadia, 
I beg to lay on the Table: 

(1) A copy of Report (Hindi and 
English versions) of the CD.Qlptroller 
and Auditor General 01 India:lor the 
year 1978.79, Union Governttlent 
(Railways) und~r a:rttele 111(1) of 

the Constitution. 
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[Shri R. Venkataraman] 
(2) A cOpy of Appropriation 

Accounts, Railways, for 1978-79, 
Part I-Review (Hindi and English 
Yersions). 

(3) A coPy of Appropriation 
Accounts, Railways, fOr H)78-79, 
Part II-Detalled Appropriation 
Accounts (Hindi and English ver-

sions). 

(4) A COPy of Block Accounts 
(Including Capital statements com-
prising the Loan Accounts), Balance 
Sheets and Profit and Loss Accounts, 
Railways, for 1978-79 (Hind! and 
English ven'ffons). [Placed tn 
Library. Sec No. LT-558/BO]. 

. NOTIFICA'l'ION UNDER NAvY ACT. ANNUAL 
REpORTS ETC. or BHAHAT EARTH MoVERS 
LTD., PRAGA TOOL3 LTD., AND BUARAT 

DYNAMICS LTD, Fon 1978-79 

THE MINISTER OF STATE IN THE 
MINISTRY c.F' DEFENCE (SHRI 
C. P. N. SINGH): I beg to lay on the 
Table:-

(1) A copy of the Navy Leave 
(First Amendment) Regulations, 1980 
(Hindi and EnglIsh versions) pu"b ... 
lished in Notification No. S.R.O 
75 in Gazette of India dated the 
1st March, 1930, under o;;ection 185 
of the Navy Act, 1957. (Placed in 
Lib-ra1·v· See No. LT-559/80J. 

(2) A copy each of the following 
papers (Hindi and English versions) 
under sub-sectIon (1) of section 
619A ot the Con1panie-: Act, 1956:-

((a) (i) Annual Report of the 
Bhara t Earth Movers Limited 
Bangalore, for the year 1978-7~ 
along with the Audited Accounts 
and the comlnents of the Com-
ptroller and Auditor General 
theTeon. 

(ii) A .tatement regardin, 
~view On thf! working of the 
Company. [Placed in LibTarl/. 
See No. LT-5t50/80]. 

(a) (i) AU1lual Report of the 
PrAt,a T"ls Liaited, secuadera-

bad, for the year 19'1\)-79 alun" 
with the Audited Accounts and 
the comments of the Comptroller 
and Auditor General thereon. 

(h) A staten1ent regardlng Re-
view on the working of the Com-
pany. [Placed 1-11. Librar1J. See No. 
LT-561/80J. 

(c) (i) Annual Report of the 
Bharat Dynamics Limited, Hyde-
rabad, for the year 1978-79 along 
with the Audited Accounts and 
the Comments of the Comptroller 
and Auditor General thereon. 

(ii) A statement regarding 
Review on the workini of the 
Company. lPlaced in Library .. 
See No LT-562/80]. 

ANNUAL ACCOUNT'S, ETC, OF CSIR 
ANNUAL REPORT OF !NSTI1UTE OF 
ApPLIED MANPO\Vr:H RrsEAnCII, NEW 
DELHI AND RI!.VI~\V ON TIlE \\ ORKING 

OF THE INS'fITUTfo~ 

SHRI C. P. N SINGH: I beg to 
lay On the Table:--

(I) (1) A copy of the Annual 
Accounts (Hlndi and English ver-
SIOnS) of the CounCIl of Scientific 
and Industnal Research, New Delhi, 
for the year 1976- 77 along with 
Audit Report thereon. 

(11) A itat(l'm~nt (Hindi and 
English veriions) r0garding Review 
on the working of the Council. 

(iii) A statement (Hindi and 
English versions) ~howing reasons 
for delay in laying the Accounts 
and the Audit Report. [Placed in 
Library. See ~f). LT-56~/80]. 

(2) (i) A copy of the Annual 
Report (Hindi and English Yersions) 
of the Institute of Applied Man-
power Research, NeW' Delhi fOr the . ' year 1978 .. 1g. 

(ii) A copy of the Review (Hindi 
and English versions) on the work-
in, of the Inititute. [Placed in: 
Lib'faT1I. See No. LT .. tH/IO]. 



21/ Mesl4gesjromRS NllALGUNA 29,1901 (SAKA) Mes8age$ from as 2,18 

REPoRT OF COMMISSION OF INQUIRY ON 
MAnU'll AFFAIRS 

SHRI P. VENKATASUBBAIAH: I 
beg to lay on the Table a copy of the 
Report (Hind'" versions) of the Com ... 
mission of Inquiry on Maruti Affairs, 
together with Appendices, under sub-
section (4) of section 3 of the Com-
missions of Inquiry Act, 1952. 
[Placed in IAbrary. See NO. LT-
565/80]. 

12.04 hrs. 

MESSAGES FROM RAJYA SABHA 

SECRETARY; Sir, I have to report 
the following messages received from 
the Secretary -General of Rajya 
Sabha:-

(i) "In accordanc with the provi-
sions of sub-rule (6) of rule 186 
of the Rules of Proc('dure and 
Condu(·t of Business 1n the Rajya 
Sabha I am directed to return , 
herewith the Appropr!ation (Vote 
on Account) Bill. 1980, whl<. h was 
passed by the Lok Sabha at its 
SItting held on the 14th March, 1980 
and transmitted to the Rajya Sabha 
for its recomn1endations and to 
state that thb house has 110 reCOln-
mendubons to make to the Lok 
S3bh~ in regard to the said BilL" 

(ii) "In accordance with the pro-
visiol1s of sub-rule (6) of rule 186 
of t he Rules of Procedure and Con-
duct 0f Busjness in the Rajya Sabha. 
I am directed to return herewith 
the Appropriation (No.2) Bill, 1980, 
which was pa~sed bv the Lok Sabha 
at it! sitting held on the 14th 
March., 1980, and transmitted to the 
Rajya Sablha for its recommenda-
tions and to state 1 hat this House 
bas nO recommendations to make 
to the Lok Satha in regard to the 
said Bin." 

(iii) "In accordance with the pro-
visions of sub-rule (6) of rule 186 
of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha, 
I am directed to return herewith 

the Appropriation (Railway.$) vote 
On Account Bill, 1980, ,vhich was 
passed by the Lok Sabha at its 
sitting held on the 12th March, 1950, 
and transmitted to the ll..a.jya Sabha 
for its recommendations and to 
state that this House has no recom-
mendations to make to \the Lok 

gabha in regard to the said Bill" 

(iv) "In accordance VI.'ith the pro-
visions of sub-rule (6) of rule 186 
of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha, 
I am directed to retUlll herewith 
the Appropriation (Railways) No. 2 
Bill, 1980, which was passed by the 
Lok Sabha at its sitting held on the 
12th March, 1980, and transmtted 
to the Rajya Sabha for its recom-
mendations and to state that this 
House has no reconunendations to 
make to the Lok Sabha in regard 
to the said Bill." 

~,. II';ft -.:tq' en"" (~n: ) : ~ ~ 
ifu ~T Gfi1' ~ t I 

'A'~fSt ~"'m : mq 'fiT &p:fl' ~ er.1 ,,~ t, 
~h" fir.7f f.:Tlflf it. mft;f ~ ? 

~) 1r.rT ,,'" iI'T1T¥f : f'lll'lr ~ iflfT ~ , 
~el -it, ~ ~ ~. m, ~ it; m if 
~ ;n~ t ~ 19 =.mit IFiT ~l'ifi ~ 
~f7' fcp.n 1fT.lT ~. • '. • 

(0lfQr.;) 

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri): Sir, I have given 
notice under .... (Interruptions). 

SOME HON. MEMBERS: Under 
what rule? 

MR. SPEAI{ER: Order order,. It 
is my jot to do it. r have to decide it .. 
You leav ~ it to Inc. 

""" q';{T '0" WT~ : ~ ~, ~ 316 

" MR. SPEAKER: You have been 
over-ruTed. 

'IT 1Rf 'Ulf CI11lt : m~, \1fU q' .r .. 
ifft~ ~ I mn~~'f~ ~ 1-
~~ I .. 

*Englitsh version of the Report was laid on the Table on the 2nd Feb-
Il'uat"y, 1980. 


